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• CiNTRkL ADMINISTRT IV TRIBUNUJ 
ERNhKWM BENCh 

0 .. 2/94 

Monday, the sixth day of June, 1994 

Ii)N'LE MR. N. DJN (J) 
ki)N'LE MR. e. IPANDI.AN  (A) 

G. Narayanan Nair 
S/o Govinda Kurup 
ED3PM, VczhiLmUttom P.O. 
Tharamel, Ornallur 	 Applicant 

By Advocate Mr. M.R.Rajendran Nair 

vs. 

19 Sr. Supdt. of Post Offices 
pathanamthitta. 	 V  

2* union of India represented oy 
V 	 Secretary to GoVerniient, 

Ministry of Communications 
V 	New Delhi 	 V 	Resndent 

BY Advocate mr, T.P.M.IbrhiutKhan, ACGSC 

V 	 V 	ORDER 

N. 	
V 	 V 

At the time when the case came up for t inal hearing 

• it is 5uDuitted oy the learned coue1 for applicant that 

the case is covered oy the judyaient of this Tribunai..in 

O.A. 610/88 0  O.A. 682/92 andQ.A. 719/92. 

Respondentà V  have stated that they could not file 

any SLP against the decisionof this TriDunal inQ.A. 

610/88; Dut in identical cases O.A. 682/92 and O.A. 719/92 

Special Leave Petitions are pending before the Supreme 	V 

Court and the judgment in those cases have Deen stayed. 

Applicant filed this application under section 19 of 

the hdwiaistrative TriDunals • Act for a. direction to grant 

hita relie± on military pension and U.A. on his aliowances 

as EDBPM and also for a direction to re  pondents to draw 

and disDurse the amount of D.A. with interest at 1• per 

annum. 

This Triiunal in a nutuer of similar cases allowed 

the prayer for grant of relief on military pension with 

appropia.te direction. The 5fay order issued D the 

V 	 • 	 - 



• 
V 

Supreue Court app.Lies only to the parties in ts.Ccèses. 

• 	 kwever, the decision is binding on this Tribunal so long 

as it is not set aside, over-rw.ed or nodified rjy the 

Suprenie Court. The respondents have no case that the 

• 

	

	 above directions are either set aside or uodified till 

now. 

50 	Accordingly, ve toliw our earlier judgments and 

declare that the appliçantis entitled to relief an 

a4ilitery pension and D.A. on his allowances as EDBP. 

The directions shall be cou:iplied with within a period 

of tour uonths trout the date of receipt of this order. 

6.. 	The original application is allowed on the above 

lines. 

7. 	There shall be no order as to costs. 
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